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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE
BENCH AT CHENNAI

ORIGINAL APPLICATION NO 27 OF 2019

IN THE MATTER OF:

Kishore Kumar and another Applicant

VERSUS

Union of India and others Respondents
MEMO

The applicant furnishes herewith the recent proceedings of
Panchayath along with photographs showing the status of alleged
pipelines said to have been laid by respondents 10-12, for the kind
perusal of this hon " ble Tribunal.

Chennai ﬂ/\/’

£

Dated 01-03- 2022 Counsel for Applicants
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(TRANSLATED COPY)

SPECIAL MEETING PROCEEDINGS BOOK

Grama Panchayat: UDYAVARA

Meeting Number: 02/21-22

Date; 28.02.22

[ No./Date Subject Resolution Remark
Proceedings of the Special Meeting held in the Grama Panchayat Hall presided over by Mr. Radhakrishna | Opinion of the Panchayat
Shriyan, the Hon'ble President, promptly at 10,30 Hrs. in the forenoon of Monda 28-02-2022, of Udyavara | Pevelopment Officer: (i) No

i rP RSV [ L2 f ; talk shall be carried on

Grama Panchayat of Udupi Taluk: regarding any  subject
pending adjudication by the
Court in Rule (5)1 of the K.P,
Raj (Mode of Operation in
the Grama Panchayats)
Rules, 1994,
(i) The information that,
inspection regarding the said
matter shall be got done by
competent Technical
Engineer of the concerned
Department, was brought to
the notice of the said
meeting.

Present: 29 Members including the Hon'ble President, Vice-Prasident,

Agenda Number 01-21-22:  Application of Kishore | Resolution Number: 02/21-22: In connection with the complaint
Kumar, S/o Sanjeeva  Mendon, ,

Pithrody, Udyavara Post, dated submitted to the Grama Panchayat by Kishore Kumar, S/o Sanjeeva

24.02.2022, regarding complaint Mendon, Pithrody, Udyavara Post, Udupl - 574118 regarding leaving

given in respect of leaving waste | . o .

water of Fishmills existing  in of waste water of Fishmills to the Ocean, Spot Inspection was

Udyavara Village. conducted by Mr. Radhakrishna Shriyan, the President of the
Panchayat, Mr. Divakara Bolje, member, and Mr. Rajesh Shriyan,

member, and also Mr. Ramesh H.R., the Panchayat Development
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“True Copy”
Sd./-
(Seal of the Panchayath Development

Officer, Udyavara Grama
Panchayath)

Officer, and they informed the meeting, that, accordingly no pipe
was found in the ocean regarding waste water of fishmill -gblng to
the ocean, but regarding having found pipe in the river, 28 persons
out of 29 members Including the President, Vice-President resolved
that no any pipe is seen regarding flowing of fishmill waste water
into the ocean, but is seen in the river. Accordingly, they passed
resolution that a copy of the Resolution should be submitted to the
Hon'ble Court. So also, Mr. Girish Suvarna, who is one of the
members of the Panchayat, expressed objection regarding the said
Resolution since already case is pending adjudication in the Court
regarding leaving of waste water of the fishmills existing In
Udyavara Village.

Sd./-
President,
Udyavara Grama Panchayath
Udyavara, Udupi.
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